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This application has been riled by the applicant for review 

of the order dated 8.5.98 passed in OA 682 of 96 by this Single eench 

of the Tribunal. It is stated by the applicant that there is an error 

in the order by omission in respect of the granting relief to the 

applicant as prayed  for in the application where it is prayed by the 

applicant that the respondents be directed to pay interest on the leave 

salary from 1.2,91 to 31,12.95 at Vie rate of i%. I have heard the 

id. counsel for both the parties. But it is found from the. record that 

the respondents did not file any reply to the OA as well as,çthe present 

application for review. But the id. counsel for the respondents 

drawn my attention to the Railway bard's circular dated 12.6.91 at 

Annexure A/Il to the application wh1h does not say regarding payeflt 

of leave salary and thereby Mr.Samaddar submits that it should be 

assumed that the prayer ws rejected by the Tribunal. But I have con-

sidered the submission of the ld. counsel for bothe the parties and 

have gone through the order dated 8.5.98 passed by me. I find that the 

applicant raised the claim of interest on the leave salary w.e.f. 

1.2.91 to 31.12.95 at the rate of I% as mentioned in rel&ef in para 

cr 

	

	(c) of the application. On perusal of the S3id judgment it is fourd 

that no discussion regarding the entitlement of leave salary was made 
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neither it was rejected, I rind that there was an omission which 

was a material error on the part of the Court In view of the above 

it is an error in the judgment and it requires to be reviewed and 

cdrrected for the interest of , justice becise wrong should not be 

allowed to continue due to the technical Øoaee4 or the law. I have 

considered the circular rePered to above in Annexure A/il to the 

appiication14 t But nowhere it is stated that no interest can be paid 

on the delayed payment of leave salary. Since there is a delay on 

the part of the respondents in making payment of the dues including 

leave salary ther eby he is entitled to get the interest on that 

amount too. In view of the above the applicant will be entitled to 

get interest at the rate of 12% on the leave salary as claimed 

in the application. Accordingly the RA is allowed awarding no coste. 
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